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INTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table of the 
House, having been authorised by the Committee to present this Report on 
their behalf, present their Second Report. 

2. As a result of examination of some papers laid during the Twelfth 
and Thirteenth Sessions (Eighth Lok Sabha), the Committee have come to 
certain conclusions in regard to delay in laying of the Annual Reports &ad 
Audited Accounts of the (i) Rashtriya Manav Sangrahalaya for the years 
1985-86 and 1986·87 ; (ii' Kendriya Hindi Shikshan Mandai (Kendriya Hindi 
Sansthan), Agra for the years 1984-85, 1985-86 and 1986-87; (iii) Carpet 
Export Promotion Council for the year 1986-87; and (iv) Federation of 
Indian Export Organisations, New Delhi for the year 1986-117 and have 
made certain recommendations. The conclusions of the Committee are 
reflected in the Report. 

3. The Committee considered and adopted this Report at their sitting 
held on 1st March, 1990. 

4. A statement showing summary of recommendations/observations 
made by the Committee i. appended to the Report (Appendix). 

NEW DELHI; 
April, 1990 
Chitra, 1912 (8) 

SATYA PAL MALIK 
CIudmum, 

C./mmiltee on Papera Laid on the Table. 



CHAPTER I 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE RASHTRIY A MANAV SANGRAHALA YA 

FOR THE YEARS 1985-86 AND 1986-87. 

The Annual Reports and Audited Accounts together with Review of the 
Rashtriya Manav Sangrahlaya for the years 1985-86 and 1986-87 were laid 
on the Table of Lok Sahba on 24th November, 1988 and 16th December, 
1988 respectively. 

1.2 In terms of the recommendation of the Committee on Papers laid 
on the Table made in paragraph 4.16 of their Second Report lFifth Lok 
Sabha), these documents were required to be laid on the Table of Lok Sabba 
by tbe 31 December, 1986 and 31 December, 1987 respectively I.~. within 
9.ontbs ofthe elose of tbe relevant accounting year. Thus, the period of 
delay involved in these cases worked out to about 2 years and about II! 
months respectively. 

1.3 In tbe delay statements laid on tbe Table the reasons for delay in 
laying the Annual Reports and Audited Accounts had been explained as 
under :-

1985-86 

"The name and status of the National Museum of Man, Bhopal. a 
subordinate office under the Department of Culture, was changed 
to that of the Rashtriya Manav Sangrahalaya (RMS), Bhopal, an 
autonomous organisation under this Department, with effect from 
15.3.1985. The RMS is being fully financed by the Government 
of ladia, Department of Culture. The Annual Report and audited 
Report and audited accounts of the RMS for tbe year 1985-86 were 
required to be laid on tbe Table of both the Houses by 3 I December. 
1986. 

The Annual Report! A udited Accounts of the Sangrahalaya for 
the year 1985-86 could not be laid within the stipulated period as 
abe anCiit report on the annual accounts of the Sangrahalaya was 

1 



awaited. The copies of the audittd accounts alongwith annul 
reports of the Sangrabalaya bad since been rec:eivtd. The date-wise 
details of various stages of finalisation of tbe Annual Report and 
Aodited Ac:c:ounla of the Sangrahalaya for the year 1985-86 were 
aileD below ;-

(i) Report on Annual Ac:c:ounts as submitted by Chartered 
Ac:c:ountant sent to tbe A.G. Madbya Pradesh, Gwalior 
on 

(ii) Audit of RMS was undertaken by tbe A.G. Madbya 
Pradesh from 

(iii) Audit report sent by A .G. Madhya Pradesb to RMS on 

(iv) Reply to audit report was sent by Sangrahalaya to 
A.G. Madhya Pradesh, on 

(v) Audit Report approved by Executive Council of RMS, on 

(vi) Annual Report and Audited Ac:c:ounts received in the 
Department of Culture, on 

(vii) The clarification as to whetber Annual Report and 
Audited Accounts of the Sangrabalaya could be laid on 
the Table of Parliament without audit certificate received 
from Ministry of Finance on 

17.11.1986 

25.2.87 to 
28.3.87 

8.6.1987 

20.7.1987 

27.10.1987 

23.2.19.88 

16.9.1988 

The Annual Report incorporating the Audited Ac:c:ounts of tbe 
RMS for the year 1985·86 alongwith a review on the working of the 
Sangrabalaya during the year, both in English and in Hindi, are 
now laid on the Table of Lok Sabha/Rajya Sabba." 

1'116-87 

''The Annual Report and Audited Ac:c:ounts of the Rasbtriya Manav 
Sangrahaloya, Bhopal, an autonomous Organisation fully financed 
by the Government of India, Department of Culture. for the year 
1986-87 were required to be laid on the Table of Both the Houses of 
Parliament by 31 December, 1987. As audit was conducted under 
Section 14 of the Audit Act, the Ac:c:ountant General, Madhya 
Pradesh did not issue audit certificate. This resulted in long 



correspendence with the Accountant General, Madhya Predelh and 
the Ministry of Finance and the matter could be settled ooly in 
September. 1988. 

A brief account of the steps involved in finaJishing the report wu 
as under:-

1. Chartered Accountant prepared Annual Accounts for 
i98~8i on 

2. Annual Aceounts sent to Accountant General, Madhya 
Pradesh on 

3. Accountant General, Madhya Pradesh conducted 
audit from 

4. Final audit Inspection Report received in 
Sangrahalaya on 

S. Compliance report sent to Accountant General. 
Madhya Pradesh on 

6. Audit Report approved by the Bxecutive Council on 

7. Report sent to Department of Culture on 

8. Correspondence with Sangrahalaya and Accountant 
General (Madhya Pradesh) for audit certificate and 
later with Ministry of Finanee for clarification 
whether audited accounts could be laid on the Table 
of Parliament without audit certificate, from 

9. Clarification received from Ministry of Finance on 

26.6.1917 

8.7.1987 

7.12.1987 to 
29.12.1987 

15.3.1988 

24.3.1988 

26.3.1988 

8.4.1988 

April to 
September. 
1988 

16.9.1'" 

Effort w~uld be made to see that the Annual Report and Audited 
Accounts of the Sangrahalaya are placed before the Parliament 
within the stipulated time-limit. 

The AnnUal Report incorporating tile audited accounts of the 
Rashtriya Manav Sangrahalaya, Bhopal for the year 1986-87 
alongwith a review on the working of the Saogmhalaya during the 
year, both in English and Hindi, are now laid on the Table of Lot 
Sabhal Rajya Sabha." 



1.4 The Ministry of Human Resource Development (Department or 
Culture) were requested on 2nd January, 1989 to furnish information on 
certain points. The points on which the information was sought and replies 
of the Ministry thereto received on 24 February, 1989 were as under :-

POINTS 

1. The dates WbeD-

tal C&A G/A.G., Madbya 
Pradesh was approached 
for appointment of 
Statutory Auditors; 

(b) Statutory Auditors were 
appointed by C&AG/ 
A.G., Madhya Pradesh; 

(c) tbe annual accounts 
were compiled and 
were ready for being 
banded over' to tbe 
Statutory Auditors for 
auditing. 

(d) the auditors furnished 
final audit Report to 
the Organisation; 

(e) Annual Report and 
audited accounts were 
taken up for translation 
and printing and time 
taken in it ; 

(f) the 'Review' report was 
prepared and furnished 
to the Ministry/Depart-
ment; 

REPLIES 

The C&AG was requested to appoint an 
auditor for the RMS, Bhopal in nCcember, 
1985. 

On 28.7.86 the DAG nominated AG 
(Audit) I. M.P.. Gwalior for conducting 
the audit of the RMS under Section 14( 1) 
of the CAG's Act 197' for the year 1985-86 
and subsequent two years under Section 
14(3) of the aforesaid Act. 

17.11.86 for 1985-86 and 8.7.87 for 1986-87. 

17.6.1987 for 1985-86 and 1 <;.3.~ for 
1986-87. 

For months for 1985-86 reports (The work 
of translation of the report, designinl and 
printing the cover and typinl the report 
was taken up after the audited report was 
approved by E.C. on 27.10.87); and 25 
days for 1986-87 reports. 

Review Reports were prepared by the 
Department of Culture on receipt of Delay 
Statement and annual Report and audited 
accounts of RMS. 



(g) delay slatement pre· 1 
I 
I 
I 

P4(ed and submitte<l 
tQ the ~~nistry/Dc;part-
m,en,t ; al)d 

I 
(h) A~nual Report and 

~u!Jited accQunts to-
I 16.3.1988 for 1985-86 and 4-11.1988 for 
~ 1986-87. 

,~r wi\h aev~w an~ 
~~~Y a~~I)~ w.~re 
sent to f:I1.e ~nis~y of 
Human Resource Deve-
lopment (Deptt. of 
Culture) for laying on 
~ Table of the House. 

II. The la,test posi~ion o( 
tb,e AO,J;lullll\eport at;ld 
A.t,I~.iI,ed Acco.,n~s of 
the Organisation for the 
year J 987-88. When 
t~se are expected to 
~ pJ,u;ed b!;fc;u:e 
Parliament. 

10. The remedial measures 
taken or proposed to be 
ta\,en to ensure laying 
of annual Reports and 
audited a~ounts of the 
Organisation within the 
stipulated period of nine 
months from the close 
of the accounting year, 
in fQture.' 

I 
I 
I 
I 
I 
I 
J 

T~ Annual Report for the year 198--~8 
had already b!:eo prepared aDd approved by 
Executive Counci~ OD, 19.9.88 and now tl1.e 
approval of the RMS Samiti was awaited. 
The audit for the period was also completed 
by the A.G. in. December, 1988. After 
the receipt of Audit report and concurrence 
of tbe Samiti, the report would be comple-
ted and woulc:i be laid on the Table of 
Pa,lialJJ~n~ during the Budget Session. 1989 

The Department of Cujt,ure was watching 
the progress of the preparalion of the 
Annual Report and the audited accounts 
through a fortnightly return and through 
reminders when necessary. 

I.!. ~ .lItter was eo.~"red bJ the Com .. ttee 011 Paper. laW 011 ~ 
Tallie at tIIeir IiUiq IIehI 011 23 A_pst. 1'8'. 



CHAFfER II 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE KENDRIY A HINDI SHIKSHAN MANDAL 
(KRNDRIY A HINDI SANSTHAN), AGRA FOR· THE YEARS 

1984-85, 1985-86 AND 1986-87 

The Annual Reports and Audited Accounts of the Kendriya Hindi 
Shikshan MandaI (Kendriya Hindi Sansthan), Agra for the years 1984-85, 
1985-86 and 19~6·1!7 were laid on the Table of Lok Sabha on 7 December, 
1988 together with two delay statements. 

2.2 In terms of recommendation of the Committee on Papers Laid on 
the Table made in paragraph 3.5 of their First Report (Fifth Lok Sabha). 
these papers were required to be laid on the Table within 9 months of the 
close of the relevant accounting years i.e. by 31 December, 1985, 31 
December, 1986 and 31 December, 1987 Thus the period of delay came to 
about 35 months, 23 months and II! months respectively. 

2.3 In the deJay statement the reasons of delay have been explained as 
under: 

1 Delay statement for 1984-85 and 1985-86 

"The Annual Reports and Audited Statements of accounts in respect of 
Kendriya Hindi Shikshan Mandai (Kendriya Hindi Sansthan), Agra 
for the years 1984-85 and 1985-86 could not be laid before the House 
within the prescribed period on account of the delay in obtaining the 
Audited Statements of Accounts. The Annual Accounts for the year 
1984·85 of the Kendriya Hindi Shikshan Mandai were delivered in the 
office of the AG(UP) on 13.6.1985, and the Annual Accounts for the 
year 1985-86 on 26.6.1986. The AG (UP) initially took the stand that 
the Accounts are not required to be certified by the AO's Office. 
However, later on hearing from the MandaI that it had not appointed 
any firm of Chartered Accountants for conducting its Audit as required 
by the Registrar of Cooperative Societies, the case was considered 
de-novo and it was decided by the AG (UP) to certify the Accounts. 
The certified Annual Accounts for the years 1984-85 and 1985-86, in 
English verson were received by the Mandai from the AG (UP) on 
14.9.1987 and the Hindi version on 15.10.1987. Thereafter, the matter 

7 
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was in correspondence with tbe Finance Division and the Comptroller 
and Auditor Oeneral of India. As sucb tbese Reports and Statements 
could not be laid before tbe House within tbe ~prescribed period. The 
same is being laid DOW. 

All efforts are beinl made to ensure that tbere is no delay in 
laying these documents before the House." 

Il. Delay IIl1tement for the year 1986-87 

"The Annual Report and Audited Statement of Accounts in respect of 
Kendriya Hindi Sbikshan Mandai (Kendriya Hindi Sanstban). Agra 
for tbe year 1986-17 could not be laid before the House within the 
prescribed period. The Report and Statement of Accounts could be 
approved by tbe Kendriya Hindi Sbikshan Mandai only in its meetiol 
held on 12.41988. Thereafter, it took sometime for the printiDl of 
the documents As such the Annual Report and Audited Statement of 
Accounts could not be laid before the House within the prescribed 
period. The same is being laid now. 

All efforts are being made to ensure that there is no delay in layin, 
these documents before the House." 

2.4 The Ministry of Human Resource Development (Department of 
Education) were requestrd on 22 December, 1988 to furnish information on 
certain points. The points on which the information wis sought and replies 
of the Ministry thereto are as under :-

Points Replies 
For 1984-85 and 1985·86 For 19*6-87 ----------------------

2 

(a) The Annual Accounts The Annual Accounts Were 
in respect of the three ready on tbe dates liven 
years were compiled below : 
and were ready for 
being handed over to 1984-85 
the Auditors for 1985-86 

12.6.1985 
26.6.1986 

AuditiDl ; 

(b) The accounts were 
banded over to the 
Auditon ; 

FOt 1 984-SS, accodnts wm 
delivered in AO's 08ice on 
13.6.1985. 

3 

The accounts were 
ready on 
15.6.i987. 

.7.6.1!J17 
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(e) The auditing of 
8CCOuntscoounenced 
and the time taken 
in auditing of 
accounts of all the 
three years ; 

(d) The auditors fur-
nished final audit 
report to the 
Mandai; 

(e) The annual reports 
and audited 8CC01IIlt 
to~her .nth the 
audit report were 
placed before the 
Annual General 
Meetings of tbe 
Mandai; 

9 

2 3 -------------------
For 198!5·86 accounts were sent 
to AG's Office on 16.6.1986. 

The A.G., U.P. Allahabad 
conducted the audit of tbe 
accounts for both the years 
during tbe period from 7.7.86 
to 21.7.86. 

The Audit Report only was 
received on 31·3.87. The AG 
did not submit the certified 
annual accounts to tbe 
Mandai and the matter was 
in correspondence for consi· 
derable period. Finally tbe 
certified accounts for both 
the years were received from 
A.G., U.P. on 14.9.87 in 
English version and on 
15.10.87 in Hindi version. 
The non-receipt of Audit 
report and certified annual 
accounts from A.G., U.P. 
was reported to the MandaI 
in its meeting held on 
]5.1.87. The MandaI noted 
tbe information and decided 
that the A nnual Accounts 
together with Audit Report 
on receipt from A.G., U.p. 
Allahabad could be sent to 
the Cbairman of the MandaI 
through IFD for approval 
and thereafter for placing in 
both the Houses of Parlia-
ment. 
The Annual Report were 
placed before the Meeting 
of Mandai on 15.1.]987. 

The A.G., UP. 
conducted the audit 
of the accounts for 
during tbe period 
from 13.7.87 to 
31.7.88. 

Tbe Audit Report 
and the certified 
annual accounts 
were received from 
A. G., U. P. on 
12.10.81. 

The Audited 
Accounts together 
with Audit Report 
were placed before 
the Annua] General 
Meeting of the 
Mandai held on 
15.12.1987. 

The Annual Report 
was placed before 
the meeting of the 
Mandai held on 
12.4.88. 



1 

(r) The annual report 
and audited 
accounts were taken 
up for translation 
and printing and 
time taken in it ; 

(g) Annual 
and 

Reports 
Audited 

Accounts together 
with delay state-
ment were sent to 
the Ministry of 
Human Resource 
Development for 
placing before Par-
liament. 

D. The reasons for not 
certifying the 
accounts of the 

10 

2 

The Annual Accounts are 
prepared in Hindi and 
English separately and 
translation work is not in-
volved. 15 days time is 
required for stencilling, 
cyclostyling. preparing of 
sets etc. 

A"1fUlI1 Report 
75 copies for each year 
1984-85 and 85·86 in Hindi 
version were delivered in the 
Ministry on 2.12.87. 
Annual Report in EnJ!lish 
version (80 copies) were 
handed over in the Ministry 
on 21.6.1988. 

Certified Annual Accounts 
together with the Audit 
Report for both the years 
were handed over in the 
Ministry on 2.12.1987. 

Annual Reports for both 
the years were handed over 
on the following dates : 

Hindi version· on 2.12.87 
English version-on 20.6.88 

The A.G., UP insisted for 
appointment of Chartered 
Accountants as Intemal 

3 

The Annual 
Account are pre-
pared in Hindi and 
English separately 
and translation 
work is not in-
volved. 15 days 
time is required for 
stencilling, cyclo-
styling, preparing 
of sets etc. 

Annual Report was 
translated into 
English and 80 
copies were handed 
over in the Ministry 
on 23.6.88. 80 
copies of AnBual 
Report in Hindi 
version were sub-
mitted to the 
Ministry on 17.8.88. 

Audited accounts 
together with audit 
report were handed 
over in the Ministry 
on 15.12.87. 

Annual Report in 
English version was 
handed over in the 
Ministry on 28.6.88 
and in Hindi 
version on 17.8.88. 

The AG, UP had 
certified the 
accounts. 
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Mandai by A.G., 
U.P. 

III. The reasons for not 
laying 'Review' by 
tbe Ministry on the 
duties and perfor-
manceof the 
Mandai for the 
years 1984-85. 
1985-86 and 1986-
87. 

IV. The reasons for Dot 
complying with the 
recommendation of 
the Committee on 
Papen laid on the 
Table of Lok Sabha 
contained in paras 
7.8 to 7.12 of their 
Sixteenth Report (7th 
Lot Sabha) praen-
ted to Lok Sabha 
OD IS March, 1984. 

2 

Auditors. The Audit of 
the accounts of the Mandai 

by CAG/AG, UP in that 
case would be on super-im~ 

posed basis. The matter 
was in correspondence bet-
ween Min./CAG/AG. UP 
for considerable period and 
finally on hearing from the 
Mandai that it had not 
appointed any firm of 
Chartered Accountants for 
conducting its audit, the 
AG, UP certified the 
accounts of the Mandai. 

The Ministry was in aaree-
ment with the report of the 
Kendriya Hindi Shikshan 
Mand.u for the years 1984-
85, 1985-86 and 1986-87. 
Hence no report was placed 
in the Parhament. This 
lapse is regretted. In future, 
review report invariably wiJI 
be placed aJongwilh the 
Annual Report. 

The Annual Report for both 
the years were submitted to 
the AG, UP in time but due 
to non-receipt of certified 
accounts from AG. UP, 
there has been delay in 
placing the accounts in 
Parliament. 

2 

Same as in Column 
2. 



V. The latest position 
of the Annual 
Report and audited 
accounts of the 
MandaI for the year 
1987-88. When 
these are expected 
to be placed before 
Parliament. 

VI. The remedial mea· 
sure5 taken or pro-
posed to be taken 
by Mandai and the 
Ministry to ensure 
laying of annual 
reports and audited 
accounts within the 
stipulated period of 
9 months from the 
close of the account· 
ing years. in future. 

1~ 

2 
The compiled Annual 
Accounts for the year 1987-
118 were delivered in the 
office of AG, UP Allahabad 
on /l.6.19118. The Audit of 
the accounts was conducted 
by the AG UP during the 
period from 20.6.88 to 
30.6.88. The Certified 
Annual Accounts together 
with the A udit Report have 
been received from the AG. 
UP on 29.12.198/l. 

The Audited Annual Acounts 
together with Audit Report 
and the Annual Report will 
be placed before the Meeting 
of the Mandai for approval. 
The meeting of the Mandai 
is being arranged and there-
after these will be placed 
before Parliament. 

All efforts will be made to 
place the Annual Report and 
Audited Accounts in the 
Parliament within the stipu-
lated period. However, it all 
depends on timely receipt of 
Audited Annual Accounts 
and Audited Report from 
AG. UP and approval of 
the same by the MandaI. 

3 

2.5. The Committee on Papers laid on the Table in their 16th Report 
(7th Lok Sabha) had taken serious view of the state of affairs prevailing in 
the MandaI and suggested that the MandaI might prepare an aarccd format 



for presentation of accounts in consultation with A.G., V.P. and compile 
accounts with utmost care so that the Auditors may finally audit all those 
accounts without any loss (,f time. The Ministry of Human Resource Deve-
lopment in their action taken replies furnished on 4 June. 1984 had stated 
that the format for maintaining accounts of Mandai had been approved in 
consultation with the Comptroller of Accounts and this would avoid delay in 
compiling of accounts of various centres of Ihe Mandai and the auditing. 
The Ministry also undertook to observe the time schedule prescribed by the 
Committee in para 3.5 of their First Report (5th Lok Sabha) which stipulated 
a period of 3 months for c,-mpilation of accounts and the balance 6 months 
for completing all other formalities and laying the required documents on the 
Table of the House within the overall period of 9 months of the close of the 
relevant accounting years. 

2.6. The Annual I~eport and Annual Accounts of the MandaI for the 
year 1987-88 which were due for Ilying by 31 December; 1988 were laid on 
the Table of Lok Sabha on ) 55.1989 with a delay of 4! m"nths together with 
a delay statement. 

2 7. The matter was considered by the Committee at their sitting held 
on 23 August. 1989. 

2.8 Tbe Committee are coaceroed to oote tbat Anoual Reports aod 
Audlled Accouots of tbe Keodriya Hindi Sbik"buo MandaI for tbe years 1984-
85. 1985-86 aod 1986-87 were laid 00 tbe Table of Lek Sabba as late as 7 
December, 1988. ie. after abOtlt a delay of 35 mootbs 23 montbs 'I! mootbs, 
respectively after tbe close of tbe accountiog years to wbicb they pertained. Tbe 
Committee also note Ibat tbes!" documeots uf I be Maodal for tbe subseqoeat year 
1987-88 were placed b-fore Parliameot witb lbe delay of 4; montbs. 

29 From tbe Audit Report of A.G., U.P. on tbeaccouots of MandaI for 
tbe year 1986-87 the Committee oote tbat tbe Audit of tbe Maodal bas beeo 
eotrosted ooder Sectioo 200) of C&AG's (PPCS) Act, 1971 00 "Super-imposed 
basis", wbicb does not call for certificatioo of aceouots by A.G., U.P. It goes 
to suggest that UDder tbe prot'hioos of tbis Ac( Mandai was required to eogage 
Cbartered Accouotant as a Primary Auditor. The Mandai tberefore, failed to 
comply witb tbe pruvisioos of tbe said act aad as sucb were solely respoosible 
for such inordinate delays. Tbe .udit Reports for tbe years 1984-85, 1985-86 
and 1986-87 inter-alia point out tbat (i) tbe Maadal did oot maintaio the 
Register of assets to eobble A.G .. U. P. to verify tbe position of asset. Cftated 
out of Governmeot Grants; (ij' tbe authority compete. '0 .".oye tbe aaaual 
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aCHunts of the Maudal before their submission to audit bad Dot been spedfiecl 
in the MClBOraudum of Association. Roles aud Bye-laws of tbe Maadal ; (iii) 
the Maadal did not furnisb replies/comments DO the draft Audit Report issned 
to them; (Iv) Maudal did not invest Provident Foad Money as per the invest-
ment pattern prescribed by the Central Governmeat in December. 1980 ; (v) 
Payment of interim relief wu made to the memhers of the teaebiDg faeolty 
who were DOt entitled for it ; (vi) By Mareb. 19ti6. tbe Maudal made payment 
to tbe CPWD for tbe entire estimated cost of Rs. 104.35 lakhs for the coulnle-
tlon of l Warden quarters aud one Director's residence by 7 Marcb. 1985 ud 
l Hostel Buildings by 7 February, 1986. But more of the baildiDp bad been 
complet~d till July 1986; ud lvii) 'J he Bank baJauce of the Maudal; 
did not reconcile witb the Casb Book balance. All these defieieoc:es DOted by 
A.G., V.P. iu the accounts of tbe MaDdal are other eootributory factors wbieb 
led to delay in finalisatlon of the ADDual Aceouols aud Audit Report thereon. 

l.10 From the series of el'ents noted above aud lIOa-eompliauce of tbe 
recommendations made by the Committee on Maudal in their Sixteentb Report 
(7tb Lok Sabha) (presented to Lok Sabha on 15 Mareb. 1984) the Committee 
come to inescapable conclusion tbat the Ministry of Human Resource Develop-
.... nt (Department of Education) did not take the matter seriously ud aUowed 
the Mudal to fUDdion aud finalise their acc:ouots iD a lackadaisical mlUlDer. 

The Committee reeommeud that the Ministry of Humau Re"ouree Deve-
lopment (Department of I!:dueation) Who are admiuistratinly eooeeroed with 
tile all'alrs of tbe Keudriya Hiudi Sbiksban Maudal. should review the maeter 
ud take immediate action in consultation with the Audit authorities to liquidate 
tbelie accumulated audit observations at their eulie5t opportooity. aad fiod out 
suitable way. aDd means to mioim.ile the scope for audit objeaioDlil in futore, 
10 that the ADDual aecounts of the Mandai ue finalised and placed before 
pulialDeld witbin the prescribed period of 9 moaths from the close of the 
rele,aat aCCOlllltiaa years. 



CHAPTER m 
DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF CARPET EXPORT PROMOTION COUNCIL 

FOR THE YEAR 1986-87 

The Annual Reports and Audited Accounts of the Carpet Export 
Pronlotion Council for the year 198687 were laid on the Table of lok Sabha 
on 7 December, 1988 alongwith a copy of 'Review' and delay statement. 

3.2 In terms of the recommendation of the Committee on Papers laid 
on the Table made in paragraph 4.16 of their Second Report (Fifth lok 
Sabha), these documents were required to be laid on the Table of lok Sabha 
by 31 December. 1987, i.e. within 9 months of the close of the accounting 
year. Thus, the period of delay involved in the above case came to more 
than '1 months. 

3.3 In the delay statement, the reasons for delay in laying the Annual 
Reports and Audited Accounts of the Council had been explained as under:-

"Fourth Annual General Body Meeting of the Carpet Export 
Promotion Council wal held on 4th April. 1988 wherein Annual 
Report and Accounts for the year 1986-87 were approved by the 
General Body of the Council. The delay in submission of tbe 
reports is regretted." 

3.4 In this connection. the Ministry of Textiles were requested on 23rd 
De:ember, 1988 to furnish information on certain points. Information. 80 

received, on 20 January. 1989 in reply to points. was as under ;-

POINTS 

I. The dates when -

(a) C&AG was approached 
for appointment of 
Statutory Auditors ; 

REPUES 

Annual General Meeting of tbe Carpet 
Export Promotion Council was held on 
Sth October, 1987 which approved appoint-
ment of Statutory Auditor. 

IS 



(b) Statutory auditors were 
appoillted by:C4AG ; 

(c) the annual accounts were 
compiled and were ready 
for being handed over to 
the Statutory auditors for 
auditing; 

(d) the acccounts were 
handed over to the 
Auditors; 

(e) the auditing of accounts 
commenced and the time 
taken in it ; 

(f) queries, if any, raised by 
Statutory Auditors; 

(g) queries of the Statutory 
Audi· ors reso~ved ; 

(h) the Auditors fiul nished 
final Audit Report to the 
Company/Organisation ; 

(i) the annual report and 
audited accounts together 
with the Audit Report 
were placed before the 
Annual General Meeting 
of the Company ; 

(j) Annual Report and 
audited accounts were 
taken up for translation 
and printing and time 
taken in it ; 
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Statutory auditors were appointed on the 
recommendation of Annual General 
Meeting on S.IO.1987. 

Annual Aceflunls for the }'ear 1986-87 wert' 
ready in April. 1987. 

The accounts were handed over 10 the 
Auditors on 22.12.87. 

The auditing commenced w.e.f 22.12.87 
and completed ('n :0.1287 i.e. 9 days 
time was taken in it. 

") Queries raised by the Auditors were 
I replied to, during their audit. 

> 
I 
J 

Auditors furnished the final report on 
12.2.1988. 

The Annual Report and Audited accounts 
for the year 1986-87 were placed before 
annual General Body in its meeting held 
on 4.4.198H. 

The Annual Report and audited accounts 
were printed during the last week of 
February, 1988. 



(t) the 'Review' report was 
prepared and furnished 
to the Ministry/Depart-
ment ; 

(I) delay statement prepared 
and submitted to the 
Ministry/Department; 
and 

(m) Annual Report and 
audited accounts together 
with Review and delay 
statement were sent to 
the Ministry of Textiles 
for laying on the Tahle 
of the House. 

II. The latest position of the 
annual reports and 
audited accounts of the 
Company for the years 
1987-88. When these 
are expected to be placed 
before Parliament ? 

Ill. The remedial measures 
taken or proposed to be 
taken to ensure laying of 
annual reports and 
audited accounts of the 
Company within the 
stipulated period of nine 
months from the close of 
the accounting year. 
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The 'Review' report was prepared and 
furnished to the Office of the Development 
Commissioner (Handicrafts), Ministry of 
Textiles on l.ll.1988. 

The delay statement was prepared and 
furnished to the Office' of the Development 
Commissioner (Handicrafts), Ministry of 
Textiles on 4.11.1988. 

Annual Report and audited accounts 
together with 'Review' and delay statement 
were sent to the Office of the DC(H) by 
4.11.88 and authentication of documents 
were done by Minister of States (Textiles) 
on 26.11.8&. 

The Annual Report and audited accounts 
of the Council for the year 1987-88 had 
heen laid on the Table of the House on 
l) .&.1989. 

The Council had been advised to strictly 
follow the recommendations of the 
Committee on Papers laid on the Table 
and see that such delay did not occur in 
submission 01 future reports for laying on 
the Table of the House. 

3.5 The matter was considered by the Committee on Papers laid on the 
Table at their sitting held on 23 August. 1989. 
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3.' The Committee IIOte that the delay of more tbu 11 BIOIIths i. layllll 
the ADDaal Report aDd Audited Accouats of the Carpet Esport Promotioa 
CODDclI for the year 1986-87 was mainly 00 account of baadiag over the 
aecounts to the auditors; commeaeemeat of audit; faraisbIDg of final audit 
report by the Auditors to the Council for beiag placed before the ADDUI 
GeDeral Body Meetiag of the ColUlCil. The Committee also fiad that the 
Aanal Reports aad Audited Accouats of the CouDCil for the subseqaeat year 
1987-88 were also laid ou the Table of the House 00 9 August, 1989 with a 
delay of about 7 mouths. 

3.7 The Committee recommead that the Miaistry of Textiles .honld ia 
coasaltatioa with the Couaeil draw up a time boUDd programme (01' completioa 
of dill'ereat .tages o( the compilatioa of ADDDal Reports aad Audited ACCOUDtS. 
Sealor Of6cers of the Mialstry aad the CouDCiI should be made respoasible to 
easare tbat the docameats are completed iD all respects aad placed before 
Pullameat wlthlD the r.dpulated period of 9 moaths from the close of the 
ac:coaDtiag year. The Committee would like to be apprised of the actioa takea 
In thematter. 



CHAPTER IV 

DELAY IN L~YING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE FEDERATION OF INDIAN EXPORT 

ORGANISA nONS. NEW DELHI FOR THE YEAR 1986-87 

The Federation of Indian Export Organisations Was established in 1965 
as a Society registered under the Societies Registration Act 1860 with its 
Headquarters at New Delhi. The objective of the Federation is to render 
integrated Services to its members in the areas like export credit. taxation 
and infrastructural bottlenecks concerning exports with the specific objective 
of resolving these problems. Other objectives of the Federation are directed to-
wards dissemination, of trade information operating the market Development 
Assistance Scheme. assisting export/trading Houses and monitoring their per-
formance, appraising export promotion problems, conducting market studies 
andorganising conference activities. Membership of the Federation is open to 
all Export Promotion Councils, Commodity Boards, Chamber of Commerce. 
Export Houses, Trading Houses and Consultancy Organisations, Trade 
Associations and other institutions engaged in development and promotion 
of exports. The membership of the Federation was 1949 during the year 
1986-87. 

4.2 The Annual Report, Audited Accounts and audit Report thereon 
of the Federation for the year 1986·87 which were required to be laid on the 
Table of Lok Sabha by 31 December, 1987 , were laid on 3 March. 1989 with 
the delay of about 14 months. The Ministry did not lay delay statement 
aJongwith these documents. 

4.3 The Ministry of Commerce (Department of Commerce) were 
requested on 16 May. 1989 to furnish informatwn on certain points. The 
points on which the information was sought and replies of the Ministry 
received thereto on 31 May. 1989 are as under ;-

POINTS 

I. Whether the Registrar of 
Cooperative Societies 
was approached for 

REPLIES 

FIEO is r(',gistered with the Registrar of 
Societies and not with the Registrar of 
Cooperath'e Societies. The FIEO's auditors 



appointment of Auditors, 
if so. when; 

11. How much financial 
assistance was given to 
the Federation during the 
last three years. 

III. What is the nature and 
ell tent of control 
exercised by the Ministry 
over the Federation. 

IV. Who is the auditing 
authority of the Federa-
tion? 

V. How the utilisation of 
tbe fundgTanted to the 
Federation is checked by 
the Ministry of Commerce. 
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are appointed by the General Body at the 
Annual General Meeting and not by the 
Registrar of Societies. For the year 1986-87 
the Auditors were appointed at the 2Ist 
Annual General Meeting of the Federation 
held on 7th October, 1987. 

The Financial assistance given by the 
Government to the Federation in the last 
three years wali as under :-
1986-87 Nil 
:987-88 Rs. 10, 82. 143 (This graDt 
pertaining to the year 1984-85 was released 
ill 19!)7-88 as final grant for the year 1984-
85 on finalisation of accounts for that year. 
1988-89 Nil 

Federation's Budget Estimates and Rivised 
Budget Estimatt:s are approved by the 
Ministry of Commt:rce. The Auditors 
frolll the Office of tlIt: Director of Audit • • CW&M also audit the accounts of the 
Federation, which arc also subject to 
scrutiny of the Ministry of Commerce 
(Internal Audit). 

The following are the Auditing Authorities 
of the Federation: 

i) The Internal Auditors. appointed by 
the Management. 

ii) The Statutory Auditors. appointed by 
the General Body, 

iii) Auditors trom the Office of the 
Director of Audit. C, W.&.M. 

The utilisation of funds is cheeked by the 
Ministry of Commerce through the 
following papers submitted by FIEO ; 



VI. The dates wh'>n -

~I 

i) Income and Fxpeoditure Alc duly 
audited by the Chartered Accountants. 

ii) Receipt aId Payment. Accounts and 
Balance Sheet duly audited by the 
Chartered Accountants 

iii) Utilisation certificate of grants i!sued 
by the' Chartered Accountant. 

a) Auditors were Auditors for the year 1986·87 were appoin· 
appointed by the ted by the General Body at FIEO's 21st 
Regis1rar Cuopera- Annual GClleral Meeting held on 7th 
tive Societies; - October, 1987. Registrar of Cooperative 

Sllcicties is not concerned as explained 
against Point I above. 

b) the Anllual Accuullts Sth Oclobl'f, 19l!7, 
were compiled and 
were handed over to 
the Auditors for 
auditing; 

c) the auditing of 
accounts commenced 
and the time taken 
in it ; 

d) the auditors furnished 
final Audit Report to 
the Federation : 

e) The annual repurt 
add Audited Accounhi 
together with the 
Auditors Report were 
placed before the 
A.G.M. of the 
Federation; 

1 he auditing of accounts commenced on 
15th January. 1988 and Was completed 00 
17th May, 1988. 

17th May. 1988. 

The AUlluul Report and Audited Accounts 
together with the Auditors Report for the 
year 1986-87 were considered and adopted 
by the General Body at the 22nd A.G.M. 

Ileld 011 .'lId December. 1988. 



f) Annual Report and 
Audited Accounts 
were taken up for 
translation and prin-
ting and time taken 
in it ; and 

g) The Annual Report 
and Audited Accounts 
together with the 
'Review' were sent to 
the Ministry of 
Commerce for laying 
on the Table of the 
House. 

VII. The reasons for not 
laying S~atement 

explaining the 
reasons for delay. 

VIII. When the Annual 
Reporls and Audited 
Accounts of the 
Federation for the 
last 5 years were laid 
on the Table of lok 
Sabha. 

The Printing of Annual Report in Engliah 
was undertaken in April, 1988 and 
completed in June, 1988. The translation 
in Hindi was undertaken in November, 
1988 and completed in January, 1989. 

English version of the Annual Report W88 
sent to the Ministry of Commerce for 

laying on the Table of the House on 
28.12.88 and Hindi version of the Report 
was sent to the Ministry on II. 1.89. The 
review was prepared by the Ministry and 
the same together with Annual Report and 
Audited Accounts was forwarded to Lok 
Sabha Secretariat on 21.2.89 for being laid 
on the Table of Lok Sabha. 

The requirement of laying the Statement 
of reasons for delay was not complied with 
inadvertantly. 

The Annal Reports and Audited Accounts 
of the Federation for the last 5 years Were 
laid on the Table of Lok Sabha as indi-
cated below :-

Year Date of",., 
1982-83 Record not available 
1983-84 22.3.1985 
1984-85 20.12.1985 
1985-86 11.12.1987 
1986-87 3.3.1989 

U87-88 



IX. 

x. 

The latest position of 
the Annual Report 
and Audited Accounts 
of the Federation 
for the years 1987·88 
and 1988-89. When 
these are expected 
to be placed before 
Parliament. 

The remedial measu· 
res taken or proposed 
to be taken to ensure 
laying of Annual 
Report and Audited 
Accounts of the 
Federation within the 
stipulated period of 
nine months from the 
close of the accoun· 
ting year, in future. 
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The Statutory Auditors have completed 
their audit of Accounts for the year 1987-
88 and submitted their report to tbe Presi-

dent, FIEO on 21st April, 1989. Now the 
audited accounts and Report of the Auditor 
will be placed before the Managing 
Committee for its approval in its meeting 
likely to be held in June, 1989. Subse-
quently, the Annual Report and Audited 
Accounts of the Federation will be got 
printed. 23rd Annual General Meeting 
convened and these will be considered and 
adopted by the General Body. The date 
of the A.O.M. has yet to be decided. 

1988-89 

International Audit of the Accounts for the 
year 1988-89 is in progress. The Statutory 
Auditors wiU be appointed at the next (23rd 
Annual General Meeting. for which the 
date has yet to be decided and then the 
audit for the year 1918·89 will be taken up. 

FlEO are taking necessary action to ensure 
that the backlog will be cleared at the 
earliest possible. 

4.4. The matter was considered by the Committee on papers laid on 
the Table at their sitting held on 4 September, 1989. 
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4.5. The Committee are concerned to note that the Annual Report aDd 
Audited Accounts of the Federation of India Export Organisations, New Delhi 
ror the year 1986-87, whicb in term" of the recommendation of the Committee 
made in paragraph 3.5 of their Fir~t Report (Fifth Lok S!'bha) ought to ha1'e 
been laid by 31 December, 1987, were actually laid on 3 Marcb. 1989 witb an 
Inordinate delay of almut 14 months The Committee regret to obser\e tbat 
tbt Annual Reports 8hd Andited Acc'tunts..r the Federation for the year 1987-
J 8 which became due for layinJ! on the I able of the Hou'e on or before 31 
December, 1988 are yet to be laid. 

4.6. From the information furnished by the Mini"try of Commerce 
(Department of Commerce), th(' Committee note that the ,\uditors (or auditing 
the account!! (or the year 19R6-K7 were appointed by the General Body of tbe 
Federation on 7 Octoher, 19K7 i.e. a(ter more than 6 months o( the close of tbe 
accounting year· Fnrther the anditin2 of accoont" by Anditors commenced 
on 15 January. 1988 i.e. after aboot J months of their appointment and the 
same was completed in 4 montbs i.e. on 17 May, 1988. The Annual Report, 
Audited Acrounts aod audit report .bereou were considned and adopted by the 
Gelleral Body of tbe Federation at tbeir meeting beld on 2 December. 1988 i.#!. 
after a lapse of 51lll()ntbs of the receipt of final ;tudit Report from the auditors. 
Similarly printing of Anuual Repnr' and Allclif('d Ac(,ollnt!" was undrrtaken in 
April. 1988 and completed in Jone 191111 a(tu a period nf 3 months. Likewi~e, 

the traml'atlon in Hindi was taken op in Novemb-r. 191111 and completed in 
JaDa.,y, 1989 after the loss of 3 months. From the ('hain of events. the 
Committee come to the conclusi"'n that tbe various stages of finalisation of 
annual accounts were left to take their Own time and n~ither tbe Miuistry "f 
Commerce nor the Fedratiou attached any seriousness to expedite tbt'm. The 
Committee are. therefore. of the view tbat uuless proper tfllle schedule is drawa 
for eacb stage of finalisa.ion of annnal acconnts right from compilation of 
accounts to their pladng "efore Parliaml'nt. and some Senior Ofli('er at least 
of the nnk of Deputy Secretary is aSSigned with .he job of ('Xl'rci!':ing periodical 
cheeks to see that the time schedule sO drawn is strictly adbered. the 
FederatioD will never become up-to-date. The Committee; therefore. recommend 
tbat a time IJODlld pJ(,~rllrDle'o .his (lfc('t may III' ('ltalked out II) tile MiDi~'ry 
ID eo.slllCation with the f(,lerati(!11 ud IIf Au';. fill f1i(o !O H If ((nJlete 
all formall.ft's "i.llill 9 D (lIb ff lie (~Of f)f Itt' accolllI.illg )(ar lIIId watch 1m 
adherance to ensure that the required dClcllmen's of 'he Ffftralioa are plaCN 
before Parlia.eat without -'ay. 
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4.7. The Committee far'ht'r aofe fhat the Miaistry 0' CODUDeree did ROt 
lay a statt'mt'at explaining fhe rt'asons for dt'lay while layiDI the ADaual Report 
and Audited Accounfs 'or ,he year 1986-87. The Committee take a serlou. 
note of it as it is ia complete disregard to their aforesaid recommeadatioD made 
iD this behalf. The Committee re-iterate that wheaever the ADDual Reports aad 
Audited Accounts of an orgaaisation are placed hefore ParliameDt after the 
prescribed period of Diue monfhs from the close of the aceouDfiag year. they 
should invariably he accompanird with a sfaft'mt'nt t'Xplainiag the reasoas for 
delay in a chronological order fo enable the Committee to identify the partieular 
stage where the delay took place and suggest corredive metbods to obviate delay 
ia future. 



APPENDIX 

Sumnuuy of recommendations/observations contained in the Report 

S. Reference to para 
No. No. of tbe Report 

1. 1.6. 

2. 1.7. 

Summary of recommendations, 
observations 

3 

The Committee are concerned to note that the 
Annual report and Audited Accounts of the 
Rashtriya Manav Sangrahalaya for the years 
1985·86 and 1986-87 which. in terms of the 
recommendation of the Committee made in para 
4.16 of their Second Report (Fifth Lok Sabha) 
ought to have been laid before Parliament by 
3 I December. 1986 and 31 December, 1987 
respectively i.e. within 9 months of the close of 
the accounting year. were actually laid on 24 
November. 1988 and 16 December. 1988 res-
pectively. Thus there was delay of about 2" 
months and I Ii months respectively. The 
Committee also note with regret that the Annual 
Report and Audited Accounts for the subsequent 
year ]987·88 which were requieed to be laid by 
31 December. 1989 are yet to be laid. 

The Committee find from tbe information 
received from the Ministry that the compilation 
of accounts took about 71 months for the year 
1985-86 as against 3 months recommended by 
the Committee. However. the accounts for the 
year 1986-87 were compiled on time. Had the 
Ministry and Sangrabalaya been conscious of 
the time limit prescribed by the Committee for 
laying the Reports and accounts on the Table of 
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3. 1.8. 

4. 1.9. 

2.8. 

3 

the House, the delay in compilation of accounts 
eould have been minimised and deiay for laying 
the documents avoided. 

The Committee also find that the aUditon toot 
about 7 mouths and 8! months for auditing the 
accounts for the year 1985-86 and 1986-87 res-
pectively. Neither the Ministry nor the 
Sangrahalaya appear to have impressed upon 
the auditors to complete auditing of accounts 
in shortest possible period so that next stages of 
finalisation of Annual Reports and Audited 
Accounts could be completed within the 
stipulated period. 

The Committee further find that the Annual 
Report and Audited Accounts of the Sangraha-
laya for the year 1985-86 were placed before the 
Executive council on 27 October, 1987 and 
those for the year 1986-87 on 26 March, 1988 
whereas final Audit Reports were available with 
the Sangrahalaya on 17 June, 1987 for the year 
1985-86 and by 15 March, 1988 for the year 
1986-87. There was also undue delay on the 
part of Ministry of Ruman Resource Develop-
ment (Department of Culture) in laying the 
documents on the Table of the House. 

The Committee recommend that the Ministry 
should draw up a time schedule in consultation 
with Sangrahalaya for finalising the Annual 
Report and Audited Accounts to ensure that the 
required documents are placed before Parlia-
ment within the stipulated period of 9 montbs 
prescribed by tbe Committee. 

The Committee are concerned to note that the 
Annual Reports and Audited Accounts of the 
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6. .l.9 

28 

3 

Kendriya Hindi Shikshan Mandai for the years 
1984-85, 1985-86 and 1986-87 were laid on the 
Table of Lok Sabha as late as 7 December, 
1988, '.e. after about a delay of 35 months, 23 
months and II i months, respectively after the 
close of the accounting years to which they 
pertained. The Committee also note that these 
documents of the Mandai for the subsequent 
year 1987-88 were placed before Parliament 
with the delay of 4i months. 

From the Audit Report of A.G., V.P on the 
accounts of Mandai for the year 1986-87, the 
Committee note that the Audit of the Mandai 
has been entrusted under Section 20(1) of 
c&AG's (PPCS) Act, 1971 on "Super-imposed 
basis", which does not call for certification of 
accounts by A.G., V.P. It goes to suggest that 
under the provisions of this Act Mandai was 
required to engage Chartered Accountant as a 
Primary Auditor. The Mandai therefore, failed 
to comply with the provisions of the said Act 
and as such were solely responsible for such 
inordinate delays. The Audit Reports for the 
years 1984-85, 1985·86 and 1986-87 inter alia 
point out tha( (j) the Mandai did not maintain 
the Register of assets to enable A.G., V.P. to 
verify thc position of assets ereatcd out of 
Government Grants ; (ii) the authority compe-
tent to approve the annual accounts of the 
Mandai before their submission to Audit had 
not been specified in the Memorandum of Asso-
ciation, Rules and Bye-laws of the Mandai; (iii) 
the Mandai did not furnish replies/comments on 
the draft Audit Report issued to them; (iv) 
Mandai did not invest Provident Fund Money 
as per the investment pattern prescribed by the 
Central Government in December, 1980; (v) 
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7. 2.10 

3 

Payment of interim relief was made to the mem-
bers of the teaching faculty who were not 
entitled for it ; (vi) By March, 1986, the Mandai 
made payment to the CPWD for the entire 
estimated cost of Rs. 104.35 lakhs for tbe cons-
truction of 2 Warden quarters and one 
Director's residence by 7 March. 1985 and 2 
Hostel Buildings by 7 February, 1986. But none 
of the buildings had been completed till July, 
1986; and (vij) The Bank balance of tbe 
Mandai did not reconcile with the Cash Book 
balance. All these deficiences noted by A.G., 
V.P. in the accounts of the Mandai are other 
contributory factors which led to delay in finali-
sat ion of the Annual Accounts and Audit 
Report thereon. 

From the series of events noted above and non-
compliance of the recommendations made by 
the Committee on Mandai in their Sixteenth 
Report (7th Lok Sabha) presented to Lok Sabba. 
on IS March, 1984) tbe Committee come to 
inescapable conclusion tbat fhe Ministry of 
Human Resource Development (Department of 
Education) did not take the matter seriously and 
allowed the MandaI to function and finalise 
their accounts in a la.::kadaisical manDer. 

The Committee recommend that tbe Ministry of 
Human Resource Development (Department of 
Education) wbo are administratively concerned 
with the affairs of the Kendriya Hindi Shikshan 
Mandai, sbould review the matter and take 
immediate action in consultation with the Audit 
authorities to liquidate tbese accumulated audit 
observations at their earliest opportunity, and 
find out suitable ways and means to mainimise 
the scope for audit objections in future, 80 that --.------- . - - - -- -- ..... 
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8. 3.6 

3.7 

10. 4.5 

3 

the Annual accounts of the MandaI are finalised 
and placed before Parliament within the pres-
cribed period of 9 months from the close of the 
relevant accounting years. 

The Committee note that the delay of more than 
11 months in laying the annual report and 
audited accounts of the Carpet Export Promo-
tion Council for the year 1986-87 was mainly on 
account of handing over the accounts to the 
Auditors: commencement of audit; fumishiag 
of final Audit Report by the Auditors to the 
Council for being placed before the Annual 
General Body Meeting of the Council. The 
Committee also find that the annual reports 
and audited accounts of the Council for the 
subsequent year 1987·88 were also laid on the 
Table of the House on 9 August. 1989 with a 
delay of about 7 months. 

The Committee recommend that the Ministry 
of Textiles should in consultation with the 
Council draw up a time bound programme for 
completion of different stages of the compilation 
of Annual Reports and Audited Accounts. Senior 
Officers of the Ministry and the Council should 
be made responsible to ensure ~that the docu-
ments are completed in all respects and placed 
before Parliament within the stipulated period 
of 9 months from the close of the accounting 
year. The Committee would like to be 
apprised of the action taken in the matter. 

The Committee are concerned to note that the 
Annual Report and Audited Accounts of the 
Federation of Indian Export organisations. New 
Delhi for the year 1986-87. which in terms of 
the recommendation of the Committee made in 
paragraph 3.5 of their First Report (Fifth Lok 
Sabha) ought to have been laid by 3 J December 
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1987. were actually laid on 3 March, 1989 with 
an inordinated delay of about 14 months. The 
Committee regret to observe that the Annual 
Reports and Audited Accounts of the Federation 
for the year J987-88 which became due for lay-
ing on the Table of the House on or before 31 
December, 1988 are yet to be laid. 

From the information furnished by the Ministry 
of Commerce (Department of Commerce), the 
Committee note that the Auditors for auditing 
the accounts for the year 1986-87 were appoin-
ted by the General Body of the Federation on 
7 October, 1987 i.e. after more than 6 months 
of the close of the accounting year. Further 
the auditing ofaccouDts by Auditors commenced 
on 15 January, 1988 i.e. after about 3 months 
of their appointment and the same was comple-
ted in 4 months I.e. on 17 May. 19118. The 
Annual Report, Audited Accounts and Audit 
Report thereon were considcred and adopted 
by the General Body of the Federation at their 
meeting held on 2 December, 1988 i.e. after a 
lapse of 5t months of the receipt of final Audit 
Report from the Auditors. Similarly printing 
of annual report and Audited Accounts was 
undertaken in April, 1988 and completed in 
June 1988 after 8 period of 3 months. Likewise, 
the translation in Hindi was taken up in 
November. 1988 and completed in January, 
1989 after the loss of 3 month,. From the 
chain of events, the Committee come to the 
conclusion that the various stages of finalisation 
of annual accounts were left to take their own 
time and neither the Ministry of Commerce nor 
the Federation attached any seriousness to 
expedite them. The Committee are, therefore, 
of the view that unless proper time schedule is 

________ . ____ d_ra_w_o..:......fo_r_ea_c_h_stage of finalisation of annual 
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accounts right from compilation of accounts to 
their placing before Parliament, and some 
Senior Officers at least of the rank of Deputy 
Secretary is assigned with the job of exereising 
periodical checks to see that the time schedule 
so drawn is strictly adhered, the Federation 
will never become up-to-date. The Committee, 
therefore, recommend that a time bound pro-
gramme to this effect may be chalked out by 
the Ministry in consultation with the Federa-
tion and the Audit authorities, so as to complete 
all formalities within 9 months of the close of 
the accounting year and watch its adherance to 
ensure that the required documents of the 
Federation are placed before Parliament 
without delay. 

The Committee further note that the Ministry 
of Commerce did not lay a statement explain-
ing the reasons for delay while laying the 
Annual Report and Audited Accounts for the 
year 1986-87. The Committee take a serious 
note of it as it is in complete disregard to their 
aforesaid recommendation made in this behalf. 
The Committee re-iterate that whenever the 
Annual Reports and Audited Accounts of an 
organisation are placed before Parliament after 
the prescribed period of nine months from the 
close of the accounting year, they should 
invariably be accompanied with a statement 
explaining the reasons for deJay in a 
chronological order tl) enable the Committee to 
identify the particular stage where the delay 
took place and suggest corrective methods to 
obviate delay in future. 
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